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ASSAM ACT XXIII OF 1971

(Received the assent of the Presideut on the
3rd December, 1971)

THE ASSAM (TEMPORARILY SETTLED AREAS) TENANFY ACT
1971 »

[Published in the Assam Gazette, Extraordinary, dated the il
10th December, 1971] .

An
Act

to regulate the relations of landlord and tenant im the tem-
porarily seitled areas of Assam.

Preamble =~ Whereas it is expedient to regu to the rights
and liabilities of agricultural tenanws and their
landlords in temporarily settled lands in the State
of Assam ;

It is hereby enacted ia the Twenty-second
Year of the Republic of India as follows:—

CHAPTER 1
Preliminary

Short title, 1. (1) This Act may be called the Assam (Tem-

exteat and porarily Settled Areas) Tenancy Act, 1971,
commence. :

e (2) It shall come into force at once.

(3) It extends to,—

{a) the districts of Kamrup, Nowgong,
Darrang, Sibsagar and Lakhimpur ;

(b) Silchar and Hailakandi Subdivisions
of the district of Cachar ; and

- (c) temporarily settled areas of Gossain-
gaon, Sidli and Bijni Circles of
Kokrajhar Subdivision in the dis-
trict of Goalpara and the tempora-
rily settled areas of Karimganj Sub-
division.

(4) The State Government wmay, by notifica-
tion, extend the whole or any pari of the Act to

any other areas of the State :

Provided that no such notification shali be
issued unless a notice of the intended extension is
previously published in the area concerned and any
objection reccived is disposed of after due considera-
tion.
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